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INTRODUCTION 

The Preamble of the Right to Information Act states the following, 

“AND WHEREAS democracy requires an informed citizenry and transparency of information 

which are vital to its functioning and also to contain corruption and to hold Governments and 

their instrumentalities accountable to the governed; 

AND WHEREAS revelation of information in actual practice is likely to conflict with other 

public interests including efficient operations of the Governments, optimum use of limited fiscal 

resources and the preservation of confidentiality of sensitive information; 

AND WHEREAS it is necessary to harmonise these conflicting interests while preserving the 

paramountcy of the democratic ideal;” 

Right from the outset, it has been made clear that the RTI regime was introduced in order to 

inculcate a new era of transparency. To make significant strides towards this end goal, the 

Central Information Commission carried out a Transparency Audit of the Public Authorities. 

Section 4 of the Right to Information Act stipulates that Public Authorities make Suo Motu 

disclosure of certain categories of information, which were understood by the drafters of the 

Right to Information Act, hereafter referred as the Act, as necessary in order to introduce and 

promote transparency among the various Public Authorities. 

The term ‘public authority’ has been defined by Section 2(h) of the aforementioned Act, in the 

following manner –  

"public authority" means any authority or body or institution of self-government established or 

constituted—  

(a) by or under the Constitution; 

(b) by any other law made by Parliament; 

(c) by any other law made by State Legislature; 

(d) by notification issued or order made by the appropriate Government, and includes any—  

(i) body owned, controlled or substantially financed; 

(ii) non-government organisation substantially financed, directly or indirectly by funds 

provided by the appropriate Government; 

 

The primary motive behind the enactment of this particular section was to enable the Citizens of 

India to easily access the information being held by these authorities without them having to take 

recourse to the Act, at the cost of their precious time and money. The complexities of law are 
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quite a lot, and by such suo motu disclosures, these complexities are sidestepped and still the 

final goal of transparency can be easily achieved. 

 

The Central Information Commission carried out a Transparency Audit through the Indian Law 

Institute, which would ascertain the level of disclosure being made by the numerous Public 

Authorities. The Department of Personnel and Training also issued guidelines to the Public 

Authorities for making disclosures under Section 4 of the Act, vide OM No. 1/6/2011 dated 15-

4-13. 

 

This project is an analysis on the Transparency Audit conducted by The Indian Law Institute 

which covers around 900 Public Authorities. The disclosures made by each public authority have 

been analysed and marked accordingly. The marking has been divided into three possible 

options: 

 

2 – Full Disclosure 

1 – Partial Disclosure 

0 – No Disclosure 
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CATEGORIES 

 

The various heads under which the information was being sought from the public authorities 

amounted to 25. They were further divided into three sub-groups depending solely on the amount 

of transparency they would bring about if information is divulged as per those parameters. 

The parameters were divided in the following manner:- 

Category ‘A’ – High Importance 

Category ‘B’ – Medium Importance 

Category ‘C’ – Low Importance 

One of the very first inference that can be drawn from the audit is that the maximum disclosures 

were made in the parameters which were deemed to be of low importance, pointing at the present 

dearth of transparency in the public authorities at a general level. 

Category ‘A’ 

The suo motu declarations are to be made available in the form of a handbook and the first 

parameter used to judge the transparency is whether that the information is being made available 

in two languages at least, i.e., English and one vernacular language preferably. This is quite 

important as Public Function discharged by the Public Authorities closely affect the local 

persons directly. 

The next criterion of high importance used to judge the transparency is whether the handbook is 

being updated regularly or not, because if it’s not, then old information won’t serve the purpose 

it was meant for.  

It is important whether the information being disseminated is available widely so that it is 

accessible easily to the public. The decision making procedure in a public authority is often 

under doubt in the eyes of the public. To do away with this doubt, Section 4(1)(b)(iii) mandates 

for information regarding channels of supervision and accountability with respect to decision 

making procedures. The next ground for information is Section 4(1)(b)(iv), which talks about the 

nature of functions / services offered and the general norms related to the same. 

The general taxpayer is always intrigued as to whether his hard earned money is being spent 

properly and hence, Section 4(1)(b)(xi), which happens to be the next parameter, asks for the 

total budget of the public authority and the proposed expenditures etc., which will definitely 

bring in more transparency. Often, the notion of the people in general is that the subsidised 

programs are where corruption is present in the most rampant forms, eventually leading to a lot 

of RTIs. This was envisioned by Section 4(1)(b)(xii), which calls for a revelation of all details 

regarding the subsidies applicable to the public authorities. 
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The next head under which the information is to be given is Section 4(1)(b)(xiii), which talks 

about the particulars of the recipients of the concessions, permits and authorisations. The public 

interest is at the forefront in this legislation, that’s why the information about the relevant facts 

while formulating important policies or even the decisions which are going to affect the public is 

asked for under Section 4(1)(c).  

India is under a democratic regime. The rights of the people are given the utmost importance, 

and the right to know the reason behind certain decisions, may them be administrative or quasi-

judicial are identified by Section 4(1)(d), which is the last parameter under Category A. 

Category ‘B’ 

The next sets of headers under which the suo motu declarations are needed to be made are of 

moderate importance while evaluating the overall transparency of the public authority. 

The first couple of parameters in this category deal with the handbook that has to be made 

available to the public, the first parameter being the accessibility of the handbook the suo motu 

declaration was envisaged so that people don’t have to spend in order to get access to all the 

information. If such handbook is not available for free, then it fails the purpose of this 

declaration, and this taken care of in the next parameter. 

All the Rules, Regulations and Manuals are also needed to be kept under the public eye as per 

the next heading. Section 4(1)(b)(vi) is the next step asks for transparency related to the 

categories of documents that are held by the body or are under its control. 

The age of digitization is upon us and Section 4(1)(b)(xiv) is another step in furtherance of that. 

It mandates the disclosure of details in respect of information, available to or held by the public 

authority in electronic form. 

The facilities that may prove to be of importance to general public, such as the working hours of 

a library, are also to be made available as per Section 4(1)(b)(xv) and all of this information has 

to be updated every year in order to keep the masses up to date and well-informed. 

The last parameter in the Category B is a provision which deals with the Receipt and Disposals 

of RTIs. It essentially boils down to a tracking system of the status of RTIs pertaining to that 

particular public authority only. 

Category ‘C’ 

This set of parameter might have been marked as of low importance in a general sense, as, there 

might exist a situation where the information so utterly required by the person was found in one 

of the following 7 parameters 

1. The particulars of the organizations - Name and address of the organization, functions 

and duties etc. 
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2. Powers and duties of the officers and the employees - Work allocation etc. 

3. Consultations - Arrangements for consultation with or representation made by the 

members of the state 

4. All the details about boards or any other type of body constituted by the public authority 

in question - details such as the name of the board, composition, tenure, powers and 

functions etc. 

5. Name and designation, telephone, fax and email-id of the officers and the employees 

6. Monthly remuneration received by the officers and the employees - including the system 

of compensation 

7. Name, designation and other particulars such as the contact details of the public 

information officers  
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THE ANALYSIS 

 

The scope of the Transparency Audit was divided into 28 ministries, covering around 900 Public 

Authorities. All of them were marked up within a range of 0-2 marks, indicative of the level of 

transparency in each of the 25 defined parameters in which the information was to be disclosed. 

Very few of the Public Authorities had an excellent level of transparency but on the other hand, a 

lot of the public authorities didn’t even have a fully functional website. There existed certain 

public authorities who did have their own websites but, they had not made the pre-requisite suo 

motu disclosures, as required by the Act. 

A general trend observed was that the maximum disclosures were made under the Category C 

parameters. If an ordinary layman would attempt to draw a hierarchical order among the various 

parameters in Category C, it would be very surprising if disclosure under Section 4(1)(b)(xvi) 

would be put higher up the order. 

The trend was as such that the most disclosures throughout all the ministries were made under 

Section 4(1)(b)(xvi). What this section talks about is the name and designation of the Public 

Information Officer. This is quite a passive measure while measuring transparency of a Public 

Authority, as, this does not give anything away about the functioning of the authority or the 

administrative decisions taken and also, nothing about the monetary aspect as well. 

It will be safe to say that due to the not very high importance of this parameter, a lot of 

disclosures were made under this section, and some of the public authorities were making 

disclosures only under this head, i.e., only under one of the required 25 parameters. And when 

one would have thought that this was the lowest point when it comes to the transparency issue in 

India, there exist certain authorities which are not even fully disclosing the information about the 

name of the Public Information Officer. They are holding back on the basic details such as the 

contact number of the Officer and the e-mail ID. 

Evidently, it can be inferred that on a general level, the transparency is still far from being 

achieved as the Public Authorities haven’t realised the importance of such disclosures. Also, the 

government needs to adopt certain stringent measures so as the disclosure policy is complied 

with by the authorities and the public is put at ease. 

Not only will such measures result in better management of the authorities as they will always be 

under the scrutiny of the public, but also, this will ensure that a bond of trust is forged between 

the authorities and the public, as it will deplete the scope to carry out any corrupt activities to the 

lowest thresholds. 

The overall disclosures pertaining to the various sections can be looked into through the 

following graph. A special emphasis has been laid on Sec. 4(1)(b) of the Act. It will be indicative 

of the levels of transparency throughout all the ministries in general. The reason for emphasis 
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being laid onto Sec 4(1)(b) is solely because if it is strictly adhered to, it will ensure high levels 

of transparency. 

 

 

The percentage denotes the total number of disclosures per section as a part percentage of total 

disclosures made by all the Public Authorities. The maximum disclosures are made in Sec 

4(1)(b)(xvi), followed by Sec 4(1)(b)(i) and Sec 4(1)(b)(ix). It must be noted that all the 

parameters where maximum disclosures are made, belong to Category C, i.e., areas of least 

importance. 

On the other hand, minimum level of transparency is maintained in Sec 4(1)(b)(xii), followed by 

Sec 4(1)(b)(xiii) and Sec 4(1)(b)(xi). Further below, is an analysis of the parameters where low 

level of transparency is witnessed.  

9%

8%

5%

5%

7%

5%

4%
6%8%

7%

4%

3%
3%

5%

5%

12%
4%

Overall Disclosures

Sec 4(1)(b)(i)

Sec 4(1)(b)(ii)

Sec 4(1)(b)(iii)

Sec 4(1)(b)(iv)

Sec 4(1)(b)(v)

Sec 4(1)(b)(vi)

Sec 4(1)(b)(vii)

Sec 4(1)(b)(viii)

Sec 4(1)(b)(ix)

Sec 4(1)(b)(x)

Sec 4(1)(b)(xi)

Sec 4(1)(b)(xii)

Sec 4(1)(b)(xiii)

Sec 4(1)(b)(xiv)

Sec 4(1)(b)(xv)

Sec 4(1)(b)(xvi)



 

Page | 9 

 

 

The graph above indicates the least overall disclosures by the Public Authorities. The higher the 

percentage is, the more is the amount of non-disclosure. Sec. 4(1)(b)(xii) and Sec. 4(1)(b)(xiii) 

are the two sections with the least amount of disclosure. It is followed by Sec. 4(1)(c). The trend 

above has been repeatedly seen again and again throughout the ministries mainly due to the 

monetary aspect being involved in Sec 4(1)(b)(xii) and Sec 4(1)(b)(xiii). 

Sec 4(1)(b)(xii) deals with the subsidy programs and whether the Public Authority is a 

beneficiary of the same. It also mandates for the disclosure on allocation of funds. On the other 

hand, Sec 4(1)(b)(xiii), states for disclosure with regard to the recipients of concessions, permits 

or authorisations granted. Due to the importance of the money involved, any kind of foul play in 

the above parameters would be easily exposed by disclosures in the same. Hence, to be shrouded 

from any sort of enquiry or investigation, a low level of disclosure is seen in the Sections above. 

The same observations can be made about Sec 4(1)(c), as it calls for the publication of all the 

facts while formulating important policies or decisions which are going to affect the public. The 

following graphs indicate the disclosure level of the above mentioned sections, after which, an 

attempt is made to analyse the disclosures made by every ministry graphically, focusing on the 

areas where maximum and minimum disclosures are made, and the reasons for the same. 
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Ministry of Agriculture, Department of Agriculture and Cooperation 

 

The Ministry of Agriculture, Department of Agriculture and Cooperation consists of 142 Public 

Authorities. That means that if all the Public Authorities made disclosures in a particular field, 

there would have been the maximum possible score of 284. 

In this case, the maximum disclosures were made under Section 4(1)(b)(xvi), which deals with 

the information regarding the CPIOs. The maximum disclosures under Section 4(1)(b) were 

made under sub clause (i) of 4(1)(b), which deals with the particulars of the organization, its 

functions and duties. These 2 parameters both lie in Category C, which indicates a rather low 

level of importance in the overall transparency picture. 

The overall least disclosures were made under Section 4(1)(d), which dealt with providing 

reasons for decisions made either administratively or in a quasi judicial scheme of things. If 

information is disclosed under this head, it would ensure eradication of arbitrariness and more 

transparency. 

But under Section 4(1)(b), least disclosures were made under sub-clauses (xii) and (xiii). Not 

surprisingly, these sub clauses do involve the monetary aspect, somewhere the transparency is 

highly required. While sub-clause (xii) deals with the subsidy programmes, (xiii) deals with the 

particulars of the recipients of concessions, the permits and the authorisations being granted. 

Overall, this particular needs more transparency in the administrative fields and the areas where 

the questions of money are involved.  
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Department of Animal Husbandry, Dairying and Fisheries 

 

The Department of Animal Husbandry, Dairying and Fishing paints a rather gloomy picture 

about the transparency aspect. Apart from Sec. 4(1)(b)(xvi), which has a score of 35, keeping in 

mind it is a Category C parameter, out of a maximum possible 84, the other parameters barely 

manage to reach a double digit score, and surprisingly, some of the parameters had an overall 

score of zero. That means, the public is completely unaware of few particular aspects as no 

disclosures have been made under them. 

As seen previously, the sub clauses (xii) and (xiii) continue to have low levels of disclosure 

mainly due to the financial aspect. Interestingly, Sec. 4(1)(b)(vii) also has the same zero level of 

disclosure. This particular aspect can be attributed to the fact that since it already has a very low 

level of overall transparency, it would be practically impossible of having any information about 

any consultations or representations with the public. 

The lack of transparency can be easily realised that the next highest amount of disclosures are 

made in area of Receipt and Disposal of RTIs. Initially that may look to be a good sign, but, the 

score of this particular parameter stands at 11 out of a possible 84. And that is the second highest 

score! Only 6 out of the 42 Public Authorities have given information about this. 

There is a rampant lack of transparency, and moreover, in this particular ministry, a lot of 

authorities do not have a fully functioning website or do not have any RTI manual uploaded.  
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Cabinet Secretariat 

 

All the different parameters can be seen through the above graph.  
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Ministry of Chemical and Fertilizers 

The Ministry of Chemical and Fertilizers is further divided up into 3 Departments, Departments 

of Pharmaceuticals, Department of Chemicals & Petrochemicals and the Department of 

Fertilizers. A total of 27 Public Authorities are present under this Ministry. 

 

It can be seen as an emerging trend that, once again, sub clauses (xii) and (xiii) of Sec. 4(1)(b), 

where the question of money and utilisation of funds is prominent, are left undisclosed majorly. 

Another area where the disclosures are kept at a minimal level is the parameter of Receipt and 

Disposal of RTIs. Since it is a field which requires constant engagement of manpower and 

updation, it is not fully satisfied by a lot of Public Authorities. 

In a first, one of the highest scoring parameters happens to be Sec 4(3), which states for the 

accessibility of the information being disseminated, which is quite a welcome change. The other 

two parameters which had a high score were from the Category C, indicative of a lack of overall 

transparency.  
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Ministry of Civil Aviation 

 

Ministry of Civil Aviation, in a comprehensive manner, is evidently more transparent then the 

previous set of Public Authorities. Sec. 4(1)(d) is again left undisclosed at large by all the public 

authorities, mainly because if the reasoning behind the decisions are revealed, then all the 

malpractices, if any, will be revealed. 

The handbook being promulgated by the different public authorities is widely accessible and gets 

full marks in the parameter whether the handbook is free or not. 

On the other hand, Receipt and Disposal of RTIs is again fetching a low score, maybe due to the 

requirement of regular manpower for the fulfilment of the aforementioned criterion.  
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Ministry of Coal 

 

A total of 11 Public Authorities come under the cloud body of Ministry of Coal. And not even 

single one of all these public authorities can’t be blotted upon by the claim of not having a RTI 

Section on their websites. 

A maximum score of 22 is deemed to be possible under one single head at a time, and multiple 

parameters have nearly achieved the perfect score. Section 4(3) and Section 4(b)(xvi) stand out 

with a score of 21, with the latter being concerned about the name of the PIOs. Section 4(3) 

advocates for the wide accessibility of the information being disclosed to the public.  

The monetary aspects related to the subsidies and the recipients continued to have zero 

disclosures, along with Sec. 4(1)(d), which was again about the reasoning behind the steps taken 

by the Public Authorities.  
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Ministry of Commerce and Industry 

This Ministry has a total of 44 Ministries under its ambit, and in the general scheme of things, 

the transparency level can be adjudged to be moderate. 

      

Continuing from the previous trends, the same parameters, that is the information about the 

subsidy programs and the reasoning behind the authoritative and administrative decisions 

continue to draw a very low level of disclosure. 

The reasoning behind this can be inferred to be very straight forward, and that reason is the 

malpractices, if they exist, can be directly exposed by these two parameters. 

On the other hand the information such as the details about the Public Information Officers 

continues to have the highest level of disclosure. Moreover, a bonus point is that the information 

being disclosed by the Public Authorities has wide level of accessibility. 
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Comptroller and Auditor General 

 

The information needs to be disclosed only in a few more areas. 
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Ministry of Culture 

A total of 26 Public Authorities fall under the Ministry of Culture. Overall, the disclosure level 

happens to be intermediate as most of the parameters have 40-60% disclosure, with some fields 

being exception on both sides of the scale. 

 

All of the Public Authorities in this ministry have fully disclosed everything that they possibly 

could about their PIOs. And drastically opposite to this, none of the Public Authorities have 

disclosed anything as per Sec. 4(1))(d). 

While the twin subsidy parameters also have a low level of disclosure, again due to the presence 

of use and application of the government funds. 
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Ministry of Defence, Department of Defence Protection 

A total of 16 Public Authorities lie under this ministry, moreover, certain exceptions are made in 

the Act with regard to the disclosures regarding the areas regarding defence, and hence, not 

much can be inferred from the available data. 

 

Both the fields of Handbook Updation and Accessibility of Handbook have a score of 30 out of a 

maximum possible 32. 

Receipt and Disposal of RTIs has NIL disclosure and once again, Sec. 4(1)(d) has a very low 

level of disclosure. 
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Ministry of Development of North Eastern Region 

It is a collection of 4 Public Authorities.  A maximum score of 8 was possible among all the 

fields. The disclosure score in various fields is as follows: 

• Handbook Language – 5/8 

• Handbook Updation – 8/8 

• Sec. 4(3) – 8/8 

• Sec. 4(1)(b)(iii) – 5/8 

• Sec. 4(1)(b)(iv) – 5/8 

• Sec. 4(1)(b)(xi) – 7/8 

• Sec. 4(1)(b)(xii) – 2/6 

• Sec. 4(1)(b)(xiii) – 1/4 

• Sec. 4(1)(c) – 7/8  

• Sec. 4(1)(d) – 3/8 

• Accessibility of Handbook – 8/8 

• Free Handbook – 8/8 

• Rules, Regulations and Manuals – 7/8 

• Categories of Documents – 3/8 

• Info. In electronic form Sec. 4(1)(b) – 4/8 

• Particulars of Facilities 4(1)(b) – 2/8 

• Sec. 4(1)(b)(xvii) – 6/8 

• Receipt and Disposal of RTIs – 0/8 

• Sec. 4(1)(b)(i) – 8/8 

• Sec. 4(1)(b)(ii) – 8/8 

• Sec. 4(1)(b)(vii) – 6/8 

• Sec. 4(1)(b)(viii) – 8/8 

• Sec. 4(1)(b)(ix) – 8/8 

• Sec. 4(1)(b)(x) – 6/8 

• Sec. 4(1)(b)(xvi) – 8/8 

  



 

Page | 22 

 

Ministry of Earth Sciences 

 

The maximum score possible per parameter was 18. The condition of Handbook vis-à-vis 

transparency is quite good as it gets a high score of 16. 

On the other hand, the disclosures in two Category A parameters are quite low, which pertains to 

the publishing of relevant facts and the reasons behind the decisions taken by the authorities. 

This is quite a big hindrance for the public in exerting their Right to Information. 
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Election Commission of India 

Since it happens to be a single body Public Authority, no graphical inference will be of relevance 

other than the raw data, which is as follows: 

• Handbook Language – 2 

• Handbook Updation – 2 

• Sec. 4(3) – 0 

• Sec. 4(1)(b)(iii) – 0 

• Sec. 4(1)(b)(iv) – 2 

• Sec. 4(1)(b)(xi) – 2 

• Sec. 4(1)(b)(xii) – 2 

• Sec. 4(1)(b)(xiii) – 2 

• Sec. 4(1)(c) – 0  

• Sec. 4(1)(d) – 0 

• Accessibility of Handbook – 2 

• Free Handbook – 2 

• Rules, Regulations and Manuals – 2 

• Categories of Documents – 2 

• Info. In electronic form Sec. 4(1)(b) – 2 

• Particulars of Facilities 4(1)(b) – 2 

• Sec. 4(1)(b)(xvii) – 1 

• Receipt and Disposal of RTIs – 2 

• Sec. 4(1)(b)(i) – 2 

• Sec. 4(1)(b)(ii) – 2 

• Sec. 4(1)(b)(vii) – 2 

• Sec. 4(1)(b)(viii) – 2 

• Sec. 4(1)(b)(ix) – 2 

• Sec. 4(1)(b)(x) – 2 

• Sec. 4(1)(b)(xvi) – 2 
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Ministry of Environment and Forest 

Overall, it has a low level of disclosure. This can mainly attributed to the fact that a few of the 

Public Authorities under this ministry either do not have a RTI Section or they do not have their 

own website. They have a total of 35 Public Authorities. 

Sec. 4(1)(c) and Sec. 4(1)(d) have zero disclosures, both of them being parameters of high 

importance, and are indicators of direct answerability that the Public Authorities have towards 

the general public. 

The only parameter which is above the mark of 50% disclosure is the information about the 

name of the PIOs and their contact details. The other parameters cannot even reach 50% 

disclosure. Hence, more disclosures are required in this particular ministry. 

  



 

Page | 25 

 

Ministry of External Affairs 

The inferences drawn should not be generalized as they only have 4 Public Authorities, which is 

too small a size for analysis and trend prediction, and the max score possible was 8. 

• Handbook Language – 3/8 

• Handbook Updation – 6/8 

• Sec. 4(3) – 6/8 

• Sec. 4(1)(b)(iii) – 6/8 

• Sec. 4(1)(b)(iv) – 4/8 

• Sec. 4(1)(b)(xi) – 2/8 

• Sec. 4(1)(b)(xii) – 4/8 

• Sec. 4(1)(b)(xiii) – 4/8 

• Sec. 4(1)(c) – 0/8  

• Sec. 4(1)(d) – 0/8 

• Accessibility of Handbook – 6/8 

• Free Handbook – 6/8 

• Rules, Regulations and Manuals – 2/8 

• Categories of Documents – 4/8 

• Info. In electronic form Sec. 4(1)(b) – 4/8 

• Particulars of Facilities 4(1)(b) – 4/8 

• Sec. 4(1)(b)(xvii) – 2/8 

• Receipt and Disposal of RTIs – 4/8 

• Sec. 4(1)(b)(i) – 6/8 

• Sec. 4(1)(b)(ii) – 6/8 

• Sec. 4(1)(b)(vii) – 4/8 

• Sec. 4(1)(b)(viii) – 5/8 

• Sec. 4(1)(b)(ix) – 4/8 

• Sec. 4(1)(b)(x) – 6/8 

• Sec. 4(1)(b)(xvi) – 8/8 
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Ministry of Finance 

The Ministry of Finance happens to be of one of the biggest ministries, with a total of 180 Public 

Authorities under it. 

 
The highest level of disclosure, once again, is under the parameter of Sec. 4(i)(b)(xvi), which 

states for the disclosure of the name of the PIOs. This information, on its own, might turn out to 

be not of much relevance in most of the cases. 

The name and the functions of the Public Authority also have a decent level of disclosure. 

The details about the subsidies and the recipients of the schemes etc. are again kept at a low level 

of disclosure, but also, a lot of public authorities do not have any subsidy program associated 

with them, and those who do have this parameter applicable to them, have not disclosed much. 

The handbook will also be freely accessible in majority of the cases, keeping the burden on the 

pocket of the common man light. 
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Ministry of Health & Family Welfare, Department of Health & Family Welfare 

The current Ministry has a very low level of disclosure amongst all the parameters. A clear lack 

of enforcement of the provisions of Sec. 4 is the main reason behind this fallacy. While some of 

the authorities do not have an accessible website, some lack a RTI section. 

 

The above table indicates the percentage level of disclosure among the various parameters. The 

lack of transparency is evident by the matter of the fact that none of the parameters have more 

than 50% disclosure. Seven of the parameters do not have any disclosure whatsoever. And the 

majority of the parameters have disclosure level below 25%. 
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Ministry of Home Affairs 

Not everything can be treated as information and be revealed to the public. Every right has a 

limitation, and in the Ministry of Home Affairs, these limitations are in full force. For the best 

interest of the nation, a lot of information has to be withheld from the public eye. 

The key decisions involving the various public authorities might have an impact on the well 

being of the nation if it falls in the wrong hands. This is the only ministry which should not be 

criticized for a lack of transparency. 

The argument of public interest might be used to criticize the lack of transparency, but one 

should always keep in mind that the public interest would not hold good when the interest of the 

nation is at stake. 

In spite of all of this, the 31 Public Authorities can collectively conjure up a maximum score of 

62, and in fact, the provision of disclosing the name and other details of the PIOs has more than 

50% revelation, with a score of 38. 
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Ministry of Human Resource Development 

It is one of the bigger ministries, with a whopping 161 Public Authorities under its ambit. It is 

quite ironical that the HRD Ministry consists of a lot of Public Authorities which either do not 

have a functioning website or the information is not available on there. 

In the HRD Ministry, the maximum the Public Authorities could have at a time in a single 

parameter is 322. 

               

A fair number of Public Authorities have disclosed a lot about the PIOs and the other details 

related to them. The large red segment is indicative of the two highest number of disclosures, but 

that still falls short of the entire possible disclosure. 

Hence, it can be concluded that the HRD Ministry has a low level of disclosure. 
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Ministry of Labour and Employment 

The ministry consists of 56 public authorities, and hence, the maximum per parameter score can 

be 112. In an overview, it can be adjudged that the disclosure level in this ministry is somewhere 

between medium and high level of disclosure. 

 

The channels of supervision with regard to the decision making process are the least undisclosed 

parameter (Sec. 4(1)(b)(iii)), with just around 35% disclosure. Once again, Receipt and Disposal 

of RTIs is again left at low disclosure level and Sec. 4(1)(d), which is common throughout 

almost all the ministries, continues to be undisclosed. 
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Niti Ayog 

Since it happens to be a single body Public Authority, no graphical inference will be of relevance 

other than the raw data, which is as follows: 

• Handbook Language – 2 

• Handbook Updation – 2 

• Sec. 4(3) – 0 

• Sec. 4(1)(b)(iii) – 2 

• Sec. 4(1)(b)(iv) – 2 

• Sec. 4(1)(b)(xi) – 2 

• Sec. 4(1)(b)(xii) – 2 

• Sec. 4(1)(b)(xiii) – 0 

• Sec. 4(1)(c) – 0  

• Sec. 4(1)(d) – 0 

• Accessibility of Handbook – 2 

• Free Handbook – 2 

• Rules, Regulations and Manuals – 2 

• Categories of Documents – 2 

• Info. In electronic form Sec. 4(1)(b) – 2 

• Particulars of Facilities 4(1)(b) – 2 

• Sec. 4(1)(b)(xvii) – 2 

• Receipt and Disposal of RTIs – 0 

• Sec. 4(1)(b)(i) – 2 

• Sec. 4(1)(b)(ii) – 2 

• Sec. 4(1)(b)(vii) – 2 

• Sec. 4(1)(b)(viii) – 2 

• Sec. 4(1)(b)(ix) – 2 

• Sec. 4(1)(b)(x) – 2 

• Sec. 4(1)(b)(xvi) – 2  
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Ministry of Science Technology 

It has a total of 75 Public Authorities under it. That means the total score a parameter can get is a 

maximum of 150. 

The Category A parameters gave mixed score and no particular trend can be figured out. In 

Category A, the lowest scoring parameters are: 

Sec.4(1)(b)(xii) 

- 13, 

Sec.4(1)(b)(xiii) 

- 23, 

Sec.4(1)(c) 

- 9, 

Sec.4(1)(d) 

- 0 

This scenario of low level of disclosure is common throughout the majority of the ministries. 

Since Science and Technology will certainly involve R&D and making key decisions, the non-

disclosure in these two particular aspects certainly leads to an eyebrow or two being raised. 

If in case, some unwanted or undesired activities are taking place, the opaqueness in these fields 

can certainly be used to hide them and prevent any action being taken for the same. 
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Ministry of Social Empowerment and Justice 

It is the ministry which works for the specially-abled or those who come from the lower strata of 

the now redundant and primitive caste system. It has a total of 22 Public Authorities which 

means that the maximum score that the ministry can have in a particular parameter is 44. 

 

Maximum Disclosure – Sec. 4(1)(b)(xvi) – Information about the PIOs 

And as it has emerged in the previous ministries, Sec. 4(1)(b)(xiii), Sec. 4(1)(c) and Sec. 4(1)(d) 

are the ones with the lowest level of disclosures. This is repeatedly happening either due to some 

common misunderstanding or lack of motivation to do so. 
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Department of Space 

Since it happens to be a single body Public Authority, no graphical inference will be of relevance 

other than the raw data, which is as follows: 

• Handbook Language – 2 

• Handbook Updation – 2 

• Sec. 4(3) – 2 

• Sec. 4(1)(b)(iii) – 2 

• Sec. 4(1)(b)(iv) – 2 

• Sec. 4(1)(b)(xi) – 2 

• Sec. 4(1)(b)(xii) – 2 

• Sec. 4(1)(b)(xiii) – 2 

• Sec. 4(1)(c) – 2 

• Sec. 4(1)(d) – 0 

• Accessibility of Handbook – 2 

• Free Handbook – 2 

• Rules, Regulations and Manuals – 2 

• Categories of Documents – 2 

• Info. In electronic form Sec. 4(1)(b) – 2 

• Particulars of Facilities 4(1)(b) – 2 

• Sec. 4(1)(b)(xvii) – 2 

• Receipt and Disposal of RTIs – 1 

• Sec. 4(1)(b)(i) – 2 

• Sec. 4(1)(b)(ii) – 2 

• Sec. 4(1)(b)(vii) – 2 

• Sec. 4(1)(b)(viii) – 2 

• Sec. 4(1)(b)(ix) – 2 

• Sec. 4(1)(b)(x) – 2 

• Sec. 4(1)(b)(xvi) – 2  
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Ministry of Statistics & Programme Implementation 

The inferences drawn should not be generalized as they only have 2 Public Authorities, which is 

too small a size for analysis and trend prediction 

• Handbook Language – 4/4 

• Handbook Updation – 4/4 

• Sec. 4(3) – 4/4 

• Sec. 4(1)(b)(iii) – 3/4 

• Sec. 4(1)(b)(iv) – 3/4 

• Sec. 4(1)(b)(xi) – 2/4 

• Sec. 4(1)(b)(xii) – 0/4 

• Sec. 4(1)(b)(xiii) – 2/4 

• Sec. 4(1)(c) – 3/4  

• Sec. 4(1)(d) – 0/4 

• Accessibility of Handbook – 4/4 

• Free Handbook – 4/4 

• Rules, Regulations and Manuals – 3/4 

• Categories of Documents – 4/8 

• Info. In electronic form Sec. 4(1)(b) – 1/4 

• Particulars of Facilities 4(1)(b) – 2/4 

• Sec. 4(1)(b)(xvii) – 4/4 

• Receipt and Disposal of RTIs – 4/4 

• Sec. 4(1)(b)(i) – 4/4 

• Sec. 4(1)(b)(ii) – 4/4 

• Sec. 4(1)(b)(vii) – 1/4 

• Sec. 4(1)(b)(viii) – 2/4 

• Sec. 4(1)(b)(ix) – 4/4 

• Sec. 4(1)(b)(x) – 4/4 

• Sec. 4(1)(b)(xvi) – 4/4 
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Ministry of Steel 

It has a total of 14 Public Authorities and therefore, the maximum score per parameter is 28. 

Apart from 3-4 parameters, the Ministry of Steel has high transparency in most of the 

parameters. It is not surprising that the low score is in the same fields as before, and can be 

realized with the following graph 
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Ministry of Textile 

 

The order in which the parameters are used: 

• Handbook Language, Handbook Updation, Sec. 4(3), Sec. 4(1)(b)(iii), Sec. 4(1)(b)(iv), 

Sec. 4(1)(b)(xi), Sec. 4(1)(b)(xii), Sec. 4(1)(b)(xiii), Sec. 4(1)(c), Sec. 4(1)(d), 

Accessibility of Handbook, Free Handbook, Rules, Regulations and Manuals, Categories 

of Documents, Info. In electronic form Sec. 4(1)(b), Particulars of Facilities 4(1)(b), Sec. 

4(1)(b)(xvii), Receipt and Disposal of RTIs, Sec. 4(1)(b)(i), Sec. 4(1)(b)(ii), Sec. 

4(1)(b)(vii), Sec. 4(1)(b)(viii), Sec. 4(1)(b)(ix), Sec. 4(1)(b)(x), Sec. 4(1)(b)(xvi 

The best possible score per parameter is 24 
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Ministry of Tourism 

 

The order in which the parameters are used: 

• Handbook Language, Handbook Updation, Sec. 4(3), Sec. 4(1)(b)(iii), Sec. 4(1)(b)(iv), 

Sec. 4(1)(b)(xi), Sec. 4(1)(b)(xii), Sec. 4(1)(b)(xiii), Sec. 4(1)(c), Sec. 4(1)(d), 

Accessibility of Handbook, Free Handbook, Rules, Regulations and Manuals, Categories 

of Documents, Info. In electronic form Sec. 4(1)(b), Particulars of Facilities 4(1)(b), Sec. 

4(1)(b)(xvii), Receipt and Disposal of RTIs, Sec. 4(1)(b)(i), Sec. 4(1)(b)(ii), Sec. 

4(1)(b)(vii), Sec. 4(1)(b)(viii), Sec. 4(1)(b)(ix), Sec. 4(1)(b)(x), Sec. 4(1)(b)(xvi 

The best possible score per parameter is 46 
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CONCLUSION 

After going through the data of all the ministries, it can be concluded that the idealistic picture of 

having transparency throughout the government bodies is far from being a reality. 

Certain trends were observed with regard to non-disclosure, and the first and foremost of those 

was that wherever there was a money related entity involved, a lack of transparency was rampant 

throughout. This can be reasoned on various grounds, such as the misunderstanding of the 

parameter or the avoidance of having someone permanently engaged to look after the issue. 

Similarly, Sec. 4(1)(c) and Sec. 4(1)(d) were largely left unanswered to. Sec. 4(1)(d) called for 

the reasons behind the administrative decisions taken by the Public Authorities, as well as the 

decisions which were Quasi-Judicial in nature. Sec. 4(1)(c) asked for the publication of relevant 

facts while formulating important policies which would affect the public. Having adhered to 

these two provisions would have ensured an end to the autocratic decision making and 

introduced transparency at a whole new level. If there was even a hint of malpractice involved, 

the same would have been exposed by disclosures under these two parameters. 

The least amount of disclosures were seen in Sec. 4(1)(b)(xii) and Sec. 4(1)(b)(xiii). Sec. 

4(1)(b)(xii) highlighted the disclosure with regard to the subsidies and their beneficiaries, while 

Sec. 4(1)(b)(xiii) advocated for the disclosure regarding the recipients of authorisations, permits 

and concessions. The question of money is quite prominent in these two areas, and money is the 

element which is associated with corruption the most. Hence, had it been a case of diversion of 

money, any scrutiny could have been avoided under the garb of non-disclosure. 

The information which would not have much impact on the transparency such as the details 

about the Information Officer under Section 4(1)(b)(xvi) has seen the highest amount of 

disclosures.  

Moreover, if the government really wants to usher in an era of transparency, then it should 

introduce strict penalties for non-adherence of Section 4. Though India uses the reformative 

theory of punishment, if a sentencing provision is added towards non-compliance of Section 4, 

the fear would result in a better turnover of the suo motu disclosures. 

India has taken huge steps towards transparency by enactment of this legislation, but the dream is 

far from being realized. If the steps such as Suo Motu Disclosure of information are strictly 

adhered to, then this dream would not be so far away from becoming a reality. 

 


